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CENTRAL ADMINISTRATIVE TRTBUNAL. PRINCIPAL BENCH

OA No.88O/ 2003

New De]h'i thi s the 3rd day of December. 2003.

HON,BLE MR. SHANKER RAJU, MEMBER ( JUDICIAL )

Smt. Meera Devi.

W / o 'l ate Sh . Ram Prakash Prasad .

R/o Nirist Campas. P.O. Nirist Nir.iuf i.

Distt. Papunpare. Arunachal Pradesh -App I 'i cant

( Bv Advocate Sh. Ra.i i v Yadav )

-Versus-

The Kendri ya V'idyal aya Sangathan.

through Dy. Commissioner (Admn. ).

The Kendri ya V'i dval aya Sangatah )

East IV Section).

18. Institutional Area,

Shaheed Jeet Sinch Marq.

New De'lh'i-110018.

Union of India.

through the Secretary.

Ministry of Human Resources.

Govt. of India, Shastri Bhavan.

New De]hi.
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( Bv Advocate Sh. H. Jayaraman proxy for Sh. S. Ra.iappa)

ORDER (ORAL)

After hearing the parties as compassionate

appointment cannot be claimed aS a matter of riqht. on'ly

riCht of cons'ideration is recogn'ized. that too sub'iect to

5% quota i n d'i rect rec ru i tment .

2, Ear'l ier OA fi]ed bv applicant was disposed of

and in Oursuance thereof respondents vide letter dated

5 . g .2OOZ re.'iected the request of app I i cant on the c round

that at present pr i vate agenc'i es have been h'i red f or

ass'igning duties of maintenance of qarden. lawns. school

compund , c'l ean'i ng of schoo I bu'i 1 d i nC watch and ward of the

schoo'l etc.

3. In rep'lv 'it is stated that as a po] 'icv

dec i s'i on respondents are not rec ru i t i nc th rouCh d'i rect
l._

recruitment any incumbent olLcroup 'D' post. As such the

recru i tment 'is zero wi thout anY vacanc i es.

4. On the other hand. learned counsel for

applicant states that Group 'D' posts of peon and Ava are

not ment'ioned by the respondents. as such the recruitment

to these posts 'is still on.

5 . On caref u'l cons i derat'ion of the r i val

contentions put-forth OA is disposed of with a direction to

the respondents that 'in future if the respondents decide to

f i1l up through d'i rect recruitment any group 'D' post

app'l icant's claim would be considered under 5% quota meant

for compassi onate appo'intment. No costs.
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( Shanker Ra.'iu )

Member ( J )
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